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JUDGMENT 

1. The prosecution case in brief:  

 The prosecution case is that on 4.2.2016 from a secret source information 

was received regarding accused Md. Siraj Ali illegally selling teer tickets near 

Kalaigaon Town Masjid. Getting the information the informant, the O/C of 

Kalaigaon PS accompanied by 4 numbers of APTF jawans arrived at the welding 

shop of the accused situated at Kalaigaon Town. Seeing them he tried to fled 

away but he was chased and caught. On doing body search teer book, some 

papers containing teer numbers and Rs.890/-(Rupees Eight Hundred Ninety) 

only he got by selling the teer tickets were seized from his possession. From the 

materials seized it was established that the accused had committed an offence 

under the Assam Game and Betting Act, 1970. It is mentioned that some other 

persons were also involved in this act. 

2. To this effect the informant S.I. Madan Deka of Kalaigaon PS lodged a written 

ejahar before the O/C, Kalaigaon PS. On receipt of it Kalaigaon PS Case 

No.14/2016, U/S-14/15 of A.G.B. Act had been registered against the accused 

and the case was duly investigated. During investigation the accused was 

arrested and forwarded to the court and then he got bail. On completion of 

investigation the I/O submitted charge sheet against the accused under the 

same sections of law. Hence, this case.  

3. After submission of the charge sheet when the accused appeared before the 

court copies relevant documents were furnished as per U/S-207 of CrPC. Then 

after hearing both sides a formal charge U/S-14/15 of A.G.B. Act had been 

framed and the particulars of charges were read over and explained to which he 

pleaded not guilty and claimed to be tried. Accordingly, the case proceeded to 

trial stage.  

4. POINTS FOR DETERMINATION: 

Point No.i:  Whether, on 4.2.2016 the accused was found inviting betting 

in his welding shop by Kalaigaon Police situated near 

Kalaigaon Town Masjid and possessing records of betting and 

thereby committed an offence punishable U/S-14 of the 
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Assam Game and Betting Act, 1970; and within my 

cognizance? 

Point No.ii:  Whether, on or about the same day, time and place the 

accused was found owning betting house and thereby 

committed an offence punishable U/S-15 of the Assam Game 

and Betting Act, 1970; and within my cognizance? 

5. The prosecution side examined 6 (six) witnesses and exhibited the FIR, seizure 

lists, sketch map of the place of occurrence and the charge sheet. All the 

witnesses were cross-examined by the defence and then prosecution evidence 

was closed. Thereafter, the statement of defence of the accused U/S-313 CrPC 

was recorded wherein he pleaded total denial but declined to adduced defence 

evidence. Accordingly, the defence evidence was closed.   

6. I have heard argument from learned defence advocate Mr. N. Islam and 

learned APP Mr. A. Paurel. Learned Mr. Islam submitted that the accused is 

an innocent person and that he has been falsely implicated in the case. 

According to him the I/O has not investigated the case in proper manner and 

did not record the statement of the 4 APTF jawans mentioned in the FIR. 

Moreover, he submitted that the evidence of the prosecution witnesses are full 

of contradictions and there is also variation amongst the witnesses in respect of 

the amount seized from the possession of the accused. Thus, raising a doubt in 

the prosecution story Mr. Islam has prayed for acquittal of the accused. On the 

other hand the learned APP Mr. Paurel submitted that the prosecution has 

been able to prove the guilt of the accused beyond all reasonable doubt and so 

he is liable to be punished in accordance with law. 

7. I have carefully perused the evidence on record, including the statement of 

defence of the accused recorded U/S-313 CrPC. The submissions of learned 

advocates of both the sides are also considered. Now, let me discuss the 

evidence of the prosecution in detail.  

DISCUSSION, DECISION AND REASONS THEREOF 

8. In his evidence PW-1, a seizure witness, deposed that he has a shop of seed 

fertilizers at No.1 Singrimari Bagisa, to the east of Kalaigaon Town Masjid. He 

knows the accused person and identified him in the court, who has a shop near 
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his shop. He stated that at the relevant time he was not present in his shop and 

came in the evening at about 5.30 pm and came to know that the accused had 

been caught by police and taken away on allegation that he was selling Teer 

Tickets. Then after about two hours he went to Kalaigaon PS and saw the 

accused there. He stated that along with the accused two other boys were also 

taken by police. He also stated that at the PS he was told that the other two 

boys were caught only on suspicion and so they were allowed to go with him.  

On the other hand police informed that the accused was found selling Teer 

tickets and that some Teer tickets and cash amounting to Rs.800/- plus had 

been seized from his possession. So, he was asked to put his signature in the 

seizure list. Exhibit-1 is the seizure list and Exhibit-1(1) is his signature. 

9. In cross-examination he stated that police did not seize the ticket and money in 

front of him. He stated that he has deposed basing on what police officer told 

him and that he did not have any personal knowledge about the entire incident. 

He also stated to have not heard or seen the accused selling Teer tickets from 

his shop. According to him the accused sometimes behave like insane person. 

10. In his evidence PW-2 deposed that on 4th or 5th February, 2016 they got 

information from secret sources that a boy named Siraj Ali had been selling teer 

tickets near Town Masjid of Kalaigaon. Getting this information he along with his 

staffs as well as C.R.P.F. personals went to the place of occurrence and 

apprehended the accused. According to him some other persons were also 

engaged in the game but seeing them they fled away. He also stated that they 

seized more than Rs.800/-(Rupees eight hundred) only as well as teer tickets 

and carbon papers from the possession of the accused and brought him to 

Kaliagaon PS. Then he lodged a formal FIR against him on the same day. 

Exhibit-2 is the FIR and Exhibit-2(1) is his signature. Exhibit-3 is the seizure list 

and Exhibit-3(1) is his signature.    

11. In cross-examination he stated that before deposing he had gone through the 

case record. He stated that he prepared the seizure list. He stated to have 

forgotten if I/O Mahadev Nath went to the place of occurrence along with them. 

He could not say the number of the doors of the shop wherefrom the accused 

was arrested and also the number of tickets he found from the possession of the 

accused. According to him 4 to 5 Battalions went along with him to the place of 
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occurrence but he could not recollect their names. He denied that they had been 

to the shop of the accused in order to collect monthly collection and when he 

did not pay any money then collusively filed this case.        

12. In his evicence PW-3 deposed that his house is at a distance of one kilometer 

from Kaliagaon Town. He knows that the accused has a wielding shop at 

Kalaigaon Town. According to him the occurrence took place before 7/8 months 

back. On that day he came to Kalaigaon Bazar and kept his bicycle in front of 

the shop of accused Sirajul Ali. He also stated that prior to 4(four) days of 

occurrence he asked the accused to repair one bucket and on that day he went 

to the shop to take delivery of his bucket. At that moment police came there 

and took the accused to the PS. He was also asked to come to the PS and 

accordingly he had gone there. He was sked to put signature in a white paper 

by the police and then allowed to go to home. He also stated that police told 

him that the accused used to sell teer tickets from his shop. Police showed him 

some articles which were allegedly seized from the possession of the accused. 

Exhibit-3 is the seizure list and Exhibit-3(2) is his signature.    

13. In cross-examination he stated that police arrested the accused when he was 

working in his shop. He also stated that he did not take notice if there were any 

teer tickets or books in his shop and also expressed ignorance having knowledge 

wherefrom the police seized the articles. 

14. In his evidence PW-4 deposed that his house is situated at a distance of one 

kilometer from Kaliagaon Town. He does not know the accused personally but 

stated that before 8/9 months back he saw the accused sitting in front of a shop 

where business was carried out in respect of making lamp and welding 

materials. At the relevant time when he was standing in front of the said shop 

then police came to the said shop and arrested the accused and seized some 

slips from his possession. He stated that he put his thumb impression as a 

seizure witness. He was also taken along with the accused to the PS and 

allowed to come back. Later on, he came to hear that the accused was selling 

teer tickets. 

15. In cross-examination he stated that the papers on which he put thump 

impression was blank. Police allegedly seized some white papers of some 



6 

2.6.2017                                                                    G.R. Case No.112/2016 

calculations. He denied that nothing was seized from the possession of the 

accused and that he has deposed falsely. 

16. In his evidence PW-5 deposed that in the month of February/2016 one 

Phanindra Biswas, who used to work in his house came and told him that his 

nephew Gopal Biswas had been arrested by police and taken to PS on allegation 

that he was found playing some game. In that connection he went to the PS 

and asked to police officer to release him and at the time of releasing the boy 

his signature was taken, which he identified in the court. Exhibit-1 is the seizure 

list and Exhibit-1(2) is his signature. 

17. In cross-examination he stated that he does not know anything about the facts 

of the case. He stated that he saw the accused at the PS. He also stated that 

the police officer took his signature in a blank paper. 

18. In his evidence PW-6 deposed that 04-02-2016 he was posted at Kalaigaon PS 

as ASI of Assam police. On that day S.I. Madan Deka of Kalaigaon PS lodged the 

FIR of this case. The O/C registered a police case and endorsed the same to him 

for investigation. Accordingly, he had recorded the statement of the informant at 

police station. He stated that accused Siraj Ali was already apprehended by the 

S.I. Madan Deka and handed over to him. So, he had interrogated the accused 

and forwarded him to the Court on the following day. He also seized the articles 

from the informant, who seized the same from the accused person at the place 

of occurrence. According to him 4 numbers of teer tickets (white color) and 

another 4 numbers of “Gambling” ticket books were seized by him. Three 

numbers of carbon papers and Rs.890/-(Rupees Eight Hundred and Ninety) only 

was also seized. Exhibit-1 is the seizure list and Exhibit-1 (3) is his signature. He 

also recorded the statement of witnesses U/S-161 CrPC at the PS. He stated that 

during investigation he had visited the place of occurrence and drew sketch 

map. Exhibit-4 is the sketch map and Exhibit-4(1) is his signature. On 

completion of investigation he found material against the accused and submitted 

the charge sheet. Exhibit-5 is the charge sheet and Exhibit-5(1) is his signature.   

19. In cross-examination he stated that he had visited the place of occurrence on 

04.02.2016 at about 05:20 PM. He stated that he seized the articles from the 

informant. He admitted that at the time of arresting the accused he did not 

accompany the informant. According to him along with the informant, O/C of 
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the PS and half Section APDF went to the place of occurrence but he does not 

know the name of the persons of APDF. He admitted having not recorded their 

statements. He stated that the accused has a welding workshop at Singrimari 

town under Kalaigaon PS and he was arrested from his said workshop. He 

admitted that the word “Gambling” was not written in the seized white papers. 

There is also no mention in the FIR that teer is an instrument of “Gambling”. No 

witnesses also stated to him that teer is an instrument of “Gambling”. He also 

admitted having not mentioned the said fact in the charge sheet. He denied that 

he did not properly investigate the case and that a false case has been imposed 

upon the accused. 

20. I have very minutely scrutinised the evidence on record, both oral as well as 

documentary. I have also gone through the relevant provision of law under the 

Assam Game and Betting Act, 1970. The plea taken by the accused person in his 

statement recorded U/S-313 CrPC is also considered.  

21. The clear case of the prosecution is that on 4.2.2016 from a secret source 

information was received that accused Siraj Ali was illegally selling teer tickets 

near Kalaigaon Town Masjid. Getting the said information the informant (PW-2), 

the O/C of Kalaigaon PS accompanied by 4 numbers of APTF jawans arrived at 

the welding shop of the accused situated at Kalaigaon Town. However, seeing 

them when he tried to fled away, they chased and caught him. On doing body 

search teer book, some papers containing teer numbers and Rs.890/-(Rupees 

Eight Hundred Ninety) only were seized from his possession which he got by 

selling the teer tickets. 

22. Now, let me see whether the police officer followed the established law under 

Section-100(4) of CrPC while doing the search operation. As per provision of this 

section before making a search under this Chapter, the officer or other person 

about to make it shall call upon two or more independent and respectable 

inhabitants of the locality in which the place to be searched is situate or of any 

other locality if no such inhabitant of the said locality is available or is willing to 

be a witness to the search, to attend as witness the search and may issue an 

order in writing to them or any of them sought to do. 

23. Again, Section-100(5) of CrPC provides that the search shall be made in their 

presence, and a list of all things ceased in the course of such search and of the 
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places in which they are respectively found shall be prepared by such officer or 

other person and signed by such witnesses; but no person witnessing a search 

under this section shall be required to attend the court as a witness of the 

search unless especially summoned by it.  

24. Section-100 (6) of CrPC provides that the occupant of the place searched, or 

some person in his behalf, shall, in every instance, be permitted to attend during 

the search and a copy of the list prepared under this section, signed by the said 

witnesses, shall be delivered to such occupant or person. 

25. Section-100 (7) CrPC provides that when any person is searched under sub-

Section (3), a list of all things taken possession of, shall be prepared, and a copy 

thereof shall be delivered to such person. 

26. The above statutory provisions make it abundantly clear that before making a 

search the police officer making it has to strictly comply certain preconditions. 

He is required to comply certain conditions during the search and at the 

conclusion of the search. However, it is apparent that the aforesaid mandatory 

preconditions have not been followed by the police officer making the search. 

27. First, let me come whether Ext.3 was prepared as per law or not. The said 

seizure list was prepared by PW-2 S.I. Madan Deka, who is also the informant of 

this case. He stated that when they arrived at the place of occurrence the 

accused was apprehended. According to him some other persons were also 

engaged in the game but seeing them they fled away from the place of 

occurrence. He also stated that they seized more than Rs.800/-(Rupees Eight 

Hundred) only as well as teer tickets and carbon papers from the possession of 

the accused. He exhibited the said seizure list as Ext.3 with his signature 

Ext.3(1). In the seizure list PW-1 Mahiruddin Ahmed, PW-3 Gopal Biswas and 

PW-4 Fazar Ali have been mentioned as seizure witnesses. It appears from Ext.3 

that PW-1 and PW-3 put their signatures and PW-4 put his thumb impression. It 

also transpires that the prosecution has examined only PW-3 as seizure witness 

in respect of Ext.3. PW-1 and PW-4 have not been examined. Now, let me see 

what PW-3 stated. He stated that on the date of occurrence he went to the shop 

of the accused in order to take delivery of his bucket given for repairing. At that 

moment police came there and took the accused to the police station and he 

was also asked to come to the police station. Accordingly, he went there and on 
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being asked put his signature in the white paper and then he was allowed to go 

home. Police also told him that the accused used to sell teer tickets from his 

shop and also showed him some articles which were allegedly seized from his 

possession. Most interestingly, at the time of cross-examination this witness 

stated that he did not take notice if there were any teer tickets in his shop and 

also expressed ignorance having knowledge wherefrom police seized the 

articles. The prosecution has not challenged the answer given by PW-3 in his 

cross-examination and thus it can be presumed that whatever he had stated is 

true. Under the circumstances I hold that S.I. Madan Deka committed major 

irregularities in preparing the seizure list Ext.3. It also appears that he did not 

prepare the same at the place of occurrence. Therefore, the evidentiary value of 

this document has become a nullity. 

28. Now, let me come to Ext.1 seizure list. Record shows that PW-1 and PW-5 are 

the independent seizure witnesses in respect of Ext.1. This witness stated that 

he was not present at the time of arrest of the accused and only after coming to 

his shop at about 5:30 PM he came to know about it and then he had been to 

the police station. He also stated that on being asked by police he put his 

signature, Ext.1(1) in the Ext.1. In cross-examination he stated that police did 

not seize the ticket and money in front of him. Again, from the evidence of PW-

5 it is revealed that he came to know about the arrest of his nephew Gopal 

Biswas from one Phanindra Biswas, who used to work in his house and after 

getting the information he went to the police station. Thereafter, he asked the 

police officer to release his nephew and accordingly police released him after 

taking signature from him vide Ext.1(2). Similarly, in his evidence PW-6, the 

seizing officer stated that accused Siraj Ali was already apprehended by S.I. 

Madan Deka and handed over to him. He interrogated the accused and 

forwarded him to the Court on the following day. He also seized the articles 

from the informant, who seized the same from the accused person at the place 

of occurrence. According to him 4 numbers of teer tickets (white color) and 

another 4 numbers of “Gambling” ticket books were seized by him. Three 

numbers of carbon papers and Rs.890/-(Rupees Eight Hundred and Ninety) only 

was also seized. Exhibit-1 is the seizure list and Exhibit-1 (3) is his signature. 

The prosecution has not challenged the fact stated by PW-1 and PW-5 that they 

were not present at the place of occurrence and that they had put their 
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signatures at the police station. Similarly, by cross-examinint the aforesaid 

witnesses the defence also did not deny that they put the signature at the PS 

seized from the informant. But, in my discussion relating to Ext.3 it has already 

discussed that the evidentiary value of the said document has become a nullity. 

Consequently, the evidentiary value of Ext.1 has also lessened and the same 

cannot be used to prove that S.I. Madak Deka (PW-2) seized those documents 

as per law. It appears that none of the seizure witnesses clearly stated that they 

saw PW-2 seizing those articles from the possession of the accused. 

29. The facts revealed above is a clear violation of the provision of Section-100 (4) 

of CrPC. Similarly, it is observed that no list of seized articles were prepared by 

the police officers making the search and no such list was delivered to the 

occupant of the place searched instantly. Thus, the provisions of Section-100 (5) 

and (6) of CrPC have also been clearly violated. Evidence also does not show 

that any such list of things taken possession of was prepared and a copy thereof 

was delivered to such person. By not following the aforesaid procedure the 

provision of Section-100 (7) of CrPC has been violated. Thus, the discussion 

made above allows me to think that the mandatory statutory provisions 

enunciated U/S-100 CrPC were not followed by the police officer.  

30. In his cross-examination PW-6 (I/O) stated that at the time of apprehending the 

accused persons he did not accompany the informant. He also stated that along 

with the informant, the O/C of the police station and have section APDF 

accompanied to the place of occurrence. However, he could not say the name of 

the persons of APDF and also admitted having not recorded their statement. He 

further stated that the accused was arrested from his welding workshop. Most 

interestingly, he also stated that the word “gambling” was not written in the 

seized white papers and that there is no mention in the FIR that teer is an 

instrument of “gambling”. Moreover, no witnesses also stated to him that teer is 

an instrument of “gambling” and the same fact has not been also stated in the 

charge sheet. 

31. While cross-examining PW-2 the defence took the plea that they went to the 

shop of the accused in order to collect monthly collection and when he did not 

pay them the money then he has collusively filed this case. A suggestion has 

also been given to PW-6(I/O) that he did not properly investigate the case and a 
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false case has been imposed upon the accused. However, in his statement of 

defence U/S-313 CrPC the accused did not state anything in that respect. His 

stand was that on the date of the occurrence it was market day and many 

people assembled in the Town. Suddenly, police from Kalaigaon PS came there 

and a hue and cry situation arose. People started running in all directions. At 

that time the police officer came to his shop and charged him for allowing other 

persons to assemble in front of his shop. He also stated that the police officer 

took him to the PS and filed a false case against him. He claimed innocence and 

prayed for his acquittal. It is observed that the stand taken by the accused in his 

defence statement is quite contradictory to what his stand was while cross-

examining the prosecution witnesses. Thus, it cannot be denied that no ticket 

books and money were seized from his possession. However, since while seizing 

those articles the police officer did not comply with the mandatory statutory 

provision, therefore, a serious doubt has crept up in the mind of the court 

regarding the veracity of the prosecution story as has been stated.  

32. The Hon’ble High Court of Calcutta in the judgment reported in AIR 1938 Cal 

701 in Haradhan Maity Vs. Emperor, where the factual circumstances were 

similar has held that the benefit of doubt should always goes to the accused. In 

my considered opinion the factual circumstances of our case squarely applies to 

the factual circumstances in the above referred case wherein the benefit of 

doubt was given to the accused person.  

33. Now, let me find out whether the ticket books were used as “instruments of 

betting” or “records of betting” as defined under in clause (d) and (e) of Section 

2 of the Act and that the accused persons had taken part in betting. 

34. Our jurisdictional High Court in its judgment reported in (1982) 1 GLR 492 in 

MONI KANTA GOGOI, Petitioner-Versus-THE STATE OF ASSAM, 

Opposite party has held at Para-12 of its judgement as follows: 

In Anil Krishna Kundu Vs. State of Assam, 

Criminal Revision No.120 of 1976 of this court, 

(unreported), Lahiri, J. had occasion to consider 

this question. Lahiri J. observed: 
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“-------------Therefore, records and instruments 

of betting must have some nexus or casual 

connection with betting. 

--------------As such, mere recovery of some 

tickets, books, tokens, coupons does not bring 

home a charge or possession of instrument of 

betting or records of betting. Nor does it bring 

into operation the presumption under sections 

18 and 19 of “the Act”. Only upon proof that 

some instruments of betting or records of 

betting were found with the accused, the 

presumptions under those Sections shall be 

drawn. When such a case is established, the 

instruments of betting found with and seized 

from the possession of the person, they shall be 

evidence and those shall be presumed to be 

instruments or records of betting and that the 

person concerned had taken part in betting. 

Once the prosecution discharges its 

burden that the articles or things are 

instruments or records of betting, they shall 

form part of the record as evidence and it will 

not be necessary for the prosecution to formally 

prove the writings, contents etc. and the 

burden shall automatically shift on the accused 

to establish that those are not the instruments 

or records of betting. 

35. It is evident that the prosecution witnesses, including the I/O, did not whisper 

even a single word that the articles seized from the possession of the accused 

were instruments of betting or records of betting. There is also no evidence to 

prove that the articles seized from the possession of the accused were, in any 

manner, connected with the game of betting as defined under the Act. Thus, in 

absence of any proof in that respect it cannot be said that the ticket books 
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seized from his possession were used in betting purposes and accordingly I hold 

that the same were not “instruments of betting” or “records of betting.” 

Therefore, he is not found guilty U/S-14 of the A.G.B. Act. Hence, he is 

acquitted from the charges under this section. 

36. Now, let me come whether the accused person was found owning any betting 

house as defined under the Act. Admittedly, the accused was apprehended from 

his welding shop. Any person having general knowledge understands what is 

done in such shop. Under the circumstances it was incumbent on the part of the 

prosecution to prove that in addition to his regular course of business the 

accused person used his shop as house for the purpose of betting. But, the 

prosecution has completely failed to discharge that burden. 

37. From the evidence it is revealed that nearby the shop of the accused there are 

shops and houses of other persons, including that of PW-1. This is also evident 

from Ext.4 sketch map. It is observed from Ext.4 that there are two furniture 

shops on the either side of the place of occurrence and the house of one 

Bhuban Mahanta on the back side towards West of the place of occurrence. But, 

astonishingly the I/O did not make any endeavour to array any of the 

incumbents of the furniture shops and said Bhuban Mahanta as witnesses in this 

case. In my considered opinion had the accused been practising this sorts of 

activities then they would have been the better persons to throw light in respect 

of that fact. Inactiveness on the part of the I/O has also allowed me to think 

that there is reasonable doubt regarding the veracity of the prosecution story. 

38. From the discussion made above in the foregoing paragraphs of this judgement 

it is already discussed that the prosecution has miserably failed to establish the 

offence U/S-14 of the A.G.B. Act. Moreover, not a single piece of evidence has 

been adduced by the prosecution that the accused person used his shop for the 

purpose of betting in addition to his regular course of business. Thus, 

considering all the facts and circumstances at hand I hold that the prosecution 

has miserably failed to establish the guilt of the accused U/S-15 of the A.G.B. 

Act. Accordingly, he is acquitted from the charges under this section of law. 

39. In view of above discussion and decision I acquit accused Siraj Ali from this case 

and set at liberty forthwith on the ground of benefit of doubt. His bailor is also 

discharged from further liabilities in this case. The bail bond submitted on his 
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behalf shall remain in force for the next 6(six) months from today in view of the 

spirit of Section-437A of CrPC.  

The I/O is directed to dispose of the seized articles in due course as per law.  

The case is accordingly disposed of. 

Given under my hand and the seal of this Court on this the 2nd day of 

June, 2017 at Udalguri, BTAD::Assam. 

 

Typed and corrected by me:                                                    

 

Rajesh Bodo, A.J.S.             Rajesh Bodo                                             

S.D.J.M.(S), Udalguri      S.D.J.M.(S), Udalguri  

BTAD, ASSAM              BTAD, ASSAM   
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APPENDIX 

1. PROSECUTION WITNESSES: 

i. PW-1--Md. Mohiruddin Ahmed  ii. PW-2—S.I. Madan Deka 

iii. PW-3—Sri Gopal Biswas   iv. PW-4---Md. Fazar Ali  

v.  PW-5—Sri Gajendra Nath Sahariah vi. PW-6---A.S.I. Mahadev Nath  

2. DEFENCE WITNESSES:--NIL-- 

3. PROSECUTION EXHIBITS: 

i. Ext.1--------Seizure list 

ii. Ext.1(1)----Signature of PW-1 in Ext.1  

iii. Ext.1(2)----Signature of PW-5 in Ext.1 

iv. Ext.1(3)----Signature of PW-6 in Ext.1 

v. Ext.2--------FIR 

vi. Ext.2(1)----Signature of PW-2 in Ext.2 

vii. Ext.3-------Seizure list 

viii. Ext.3(1)---Signature of PW-2 in Ext.3 

ix. Ext.3(2)-----Signature of PW-3 in Ext.3  

x. Ext.4---------Sketch map of the P.O. 

xi. Ext.4(1)-----Signature of PW-6 in Ext.4 

xii. Ext.5--------Charge sheet 

xiii. Ext.5(1)-----Signature of PW-6 in Ext.5 

4. DEFENCE EXHIBITS:--NIL---  

Typed and corrected by me:                                                    

Rajesh Bodo, A.J.S.            Rajesh Bodo                                             

S.D.J.M.(S), Udalguri     S.D.J.M.(S), Udalguri  
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 Accused Siraj Ali is present. 

 Judgment is ready, pronounced and delivered in the open court which is 

written in separate sheet and kept with the case record. In the result the 

prosecution has miserably failed to establish the guilt of the accused person U/S-

14/15 of AGB Act, 1970. Accordingly, I acquit accused Siraj Ali from this case and 

set at liberty forthwith on the ground of benefit of doubt. His bailor is also 

discharged from further liabilities in this case. The bail bond submitted on his behalf 

shall remain in force for the next 6(six) months from today in view of the spirit of 

Section-437A of CrPC.  

The I/O is directed to dispose of the seized articles in due course as per law.  

The case is accordingly disposed of. 

 


